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;1é-7-95 Mr.B.K.Sharma for the applicant.
5 ‘Dbﬂuﬂen f. . Mr.S.Ali, Sr.C. G S.?. for.F'eSpondvn%s
~ form and thhmﬂma‘ . B 1 &2, fprlicatina iz allllm-0,
‘,,:,,ZT;‘,”" ;"ﬂ/ S e Application is admitted. Mr.S.Ali .
ﬁgmj,&g@ e accepts notice on behalf of respondent
ated .G, S QA@ ; ..nos 1 & 2, Notice to res;mndents 384
‘ ‘ - - v dispensed with as’ ﬁ;_a:t presence is not
Mﬁw .. |necessary, By consent O.A. is taken up
é"/‘“ﬂ - '; for final orders, = * =
® | By order dated 15-9-94 the respon=
_ i, . ldent No.2(Super1ntending Engineer,
' é"_},c;f’ 'v ' . |C.P.W.D.) placed the apphcant(LDC)
. ~ P> Ao ‘ under suspension, Although the depart-
W - _ mental proceedmgs:—has been commenced
/2-2-75 ¥ j3gainst the applicant, & the .very. .same
AR S facts he was exonerated by the criminal
j3.9-9J. ... .loloee -l Court of ‘any offence, The grievance of
, ‘ { the applicant is that the suspension
f/:{ MWLS‘QMW . { - - ~}has continued for more than 90 days and
| oav- /. } 7‘)’ - R | the respondent No;é has faileczcgo review
. ~ - ‘ -+ | the same and also has failed appropria-
{1 - - |tely fix subsistance allowance under
- @dﬂ . - the various office Memorandams issued
/ - ' - |by the Government of India, He filed
an appeal to respondent No.2 on 4-3-95
pointing out the above relevant facts
and requested for reviewing the order
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'of the applicant dated 4~5-95 (Annexure 16
of the O0.A. on merits. within a period of

' v
I

of suspension and enhancement og'the rate

. of .subsishance allowance. He has also

pray?afor dropping the disciplinary
proceedlngs. The appeal has been. filed

under ke Rule 23 (i) of the CcCs{cca A)

Rule§l965 and the respondent No.2 therefor

'is to decide to dispose it of in accordanc

with the law, The appeal has not so far
been declded.t'

"We axm therefore, directcthe respon~
dent9 No.2 to hear and dispose of the appe:

4

four weeks from the date of receipt copy of
this order. The respondent No.2 dhall
convey the decision of the applicant. The
applicant will be at llbﬁgty to approadh
the Trlbunal 1f a@;:e by the decision in
appeal, We are not expressed any view on
Merits add the contentions raised are left
open. Respondent No.2 shall decide »f the
point4raised in the appeal and passes a
speaking order. This order be communicated
to the respondent No.2 immediately. A copy
also be supplied to Mr.B.X.,Sharma and
Mr.S.Ali, '

O.A. is partly allowed in terms of the
aforesaid order and is disposed of, No
order as to costs,

booe

Vicé=Chairman
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Shri Anirban sedhi Nandi oo Applicant
- Versus -
Unionof India & Others see Res pondents
I_N B D X

Sl.No, Particulars of the do aments Page Nos,

1, application cer 1 to 17

2e Arne xure-1 eoe 13, 10

3. Anne sire~2 cee 20, 21

4 Ame xure-3 | XY .' 22

5 Arnexurc -4 - see 23

0. e e =5 s 24, 25

7a Ahne xir e -6 .o 2By 27

8. Annexure~7 see 2B

9. Anne xure-8 “es 2, 30

10. Arne A2 e 3

11. Arnexurc=10 .o 32

12. Annexire~11 veles 33 to 35

13 Anne xi pe~12 et 36 to 42
- 14, Arrexzurc-13 43
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(An apnlication under section 19 of the «éminictrative
Tribunal act 1285, )

0ehe 0 V2P of 1005,

BLTHESA.

Shri Anirban Nandi,

Lover vivision Clerk. (attached to

Tripura Central Division) |

C.F.l.D, Agartala air-field

W;sﬁ Tripura.

2 eesassses Applicant,

1. “he Union of India,
represented by the sgcretary,
Finistry of Urban vevelopment, Govt of India.
’New Delhi., 1.

22.The 3uperintending Zngineer, C.P.W.D.
Silchar, Central Circle. )
llela~Gram, Halugram, ailchar,

3. ‘he Executive Engineer, C.P.W.u.

swgartala Airport, Agartala

Jest Tripura.

Y
*

The Assistant Engineer ,
Tripura Central o»ub Division II
C.E.W.D. Fatikeherra, °3F Camp.

West ‘ripura.
IR Resmndents;

CTD..‘.O.IOP/'Z.

2A8[6]as—
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DECAIL: OF ¥ APPLICA 'ION3

1,

PARTICUL.. Ra OF THE ORUUR SGAIITST WIICH Til

APPLIC.AION I35 e

o departmental Procecding instituted vide Io
7(2)84/3CC/67/Confd aated 15.,2.24 (annexure -14)
issued by the 3uperintending Engincer CeFollee
Central Circle silchar, iiela Road, Malugram, 3ilchar
and Suspension order dated 15.9.94 vide No 7(2)94/
3CC/66/Confd, issued by the Respondent No 2.

(Annexure 13)

JURIDXCTION OF THE TRIBUNAL.

‘The applicant declares that the subject matter of the

3.

¢é

order against which he wants redressal is within the

jurisdiction of the Tribunal.

LIMITOATION.

The anplicant further declares that the anplication
is vithin the limitation period prescribed in acetion

21 of the Administrative Tribunal &ct 1285,

fa 0Ty OFf THS Chdide
A

That the applicant entered into cervice under
the Respondents in a post of Lower Pivision Clerk i.e

lowest gradé employee in Clerical Line and joined in

Tripura on 1£€-12-88.

That your anplicant since his joining in service

as avove was entrusted by hiec employers with work of
much higher responsibilityes in comparision to his

status in service and hc has been discharging the

Ctd.....P/ 3.
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aforesaid responsibilitice to the full satisfaction and

without'any blemish.

4.3. . That there are some Sub-Divisional officers
of the CPVD at various places ih Tripura including one at
Fatikehérra and_the other at Gokulnagar under the control
of Respondent No 3. Both the qificers were manned by one
Assistant Engineer, 3 junior Engineers, one L.B.Clerk and
a part time Sweeper. Your appiiéant was ordered to work in
both the offices, one at Fatikehrra and the other at
Gokulnagar. The office at Gokulnacar is situated at a
distence of 40 Kms, from Fatikehrra. The authority did not
consider_it'necéssary to}ﬁake any alternative arrangemen%

to put any sénior clerical staff to discharge duties in

 both the offices and they were quite happy and satisfied

with the performance of yuur applicant.

Y

4.4, _ That the office at Fatikeherra was situated
within the complex of the Botder Security Force which is
well guardea bg boundary wall as well as _Bantry for day and
night. The applicant used to attend the offices from his
residencerBr at &gar;ala..mlmllarly the office at Gokulnagar

was situated at a distance of 20 Kms from &Agartala.

4.5, ' That your applicant on 2nd February 1994,
after compléting his work in-the Fatekehrra office left his
office at about 3-00 F.l. On 3rd and 4th February your
applicant did not attend the office'athFétekehrra as he

worked all those two days at,Gakulnagar’officeg

:,6. g That the applicant on 4-2-94 afternoon got
an information that theft has taken place at Fatekehrra

office. He rushed to that office at Fatikehrra at once

Ctdo-oooooF/ 4.
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in the afternocon but found none in the office and the
contrary he found that the office room was locked by a new
lock which was placed by the Assistant Engineer i.e the
Respondent No 4, holding the charge of that office. Your
applicant gathered from the local BSF office at on 3.2-24 a
theft has taken place in the office room of Fatikehrra office
by breaking open the door lock as well as steel almirah. The
Respondent No 4 ¥uK askéd the applicant by a tetter dated
5.2-94 to submit a report for the missing Measuremant Books
and other records for submission to the Police as vell as
higher authoritice. The Respondent Fo 4 on 4-2-%4 sent a
letter to the applicant to attend office on 5-2-94 etc. The
apolicant after making ¥H¥SH thorough investigation with
reference to the relevant records, suﬁmitted a report on
9-2-94 to the Respondent No 4. Accordingly to the said report
a bundle of 8 M.Bs'along with other papers were found missinge.
A copv of the said letter dated 4.2.,94
and a copy of the. reply dated 9.2.94

are annexed and marked as ANNEXURE 1.

and iJNEXURE 2.respectivelye.

4,7, That the applicant states that he alone keeps
the official records inside the almirah without the help of
anyone elg@ including the Respohdent No 4, It is surprising
to note from the letter dated 5-2-94 (Annexure 1) that how
the Respondent No_4 could know thet the M.Bs are missing from
the almirah before making any inventory about the missing

documents/ papers.

4.8. That on 14.2.94 the Respondent No 4 asked

explanation of the applicant by referring to his report dated

ctd......P/ 5.
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9-2-94 (Annexure-2) posing as if the said Respondent Mo 2.

was not aware of the theft. Furthermore he states that vour

applicant has lost 4 nos of M.Bs and other documents.

A copy of the said letter dated 14-2-94

is annexed and manked as AMMENURSE 3.

"4g9. That the applicant states that from perusal of

the annexure -1 and that of #nnexure 3 it shows clearly that

the Respondent No 4 hzs already decided to make your appli-

cant réstnsibleifor the missing lMeasurement Books due to

. the theft which took place on 3-2-94,

But the admitted position remains thats thé

Respondent No 4 himselfiﬁy written complaint to the office;
~in-charge, 3idhi Police Statiéﬁ Lodging an F.I.R informing
that some unknown miscreants havé committed theft in his
office by breaking 6pen_the lock of the door and that of
thé steel almirah. In the said complaint he categorically
stated the nos of 8 M.Bs which wefe found missing from his
office féllowingﬂﬁhe theft.' | | _

| - The applicant has thus got reasoncble apprehe-
nsion that a consﬁiracy was anéineered against your applicant
by the respondents fof reasons bhest known to them in the

matier.

4,10, That your applicant while preparing the reply

of the explanation asked for by the Respondent No 4 vide

his letter deted 14-2-24 (Annexure 33, suddenly he received

a letter from the Executive Engineer, Respond:nt No 3 vide

. No 15(69)/9F/TCD/BGT794/585'&aEedh26;2-é4 wherein some wild

and false allegation has been brought against your applicant
and he has threatened that the anplicant will be treated as

absconding from the office. The admitted position remaing

Ctd"‘..?l..p/ 6.
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that vour applicant reqularly performing his dutizs in

both the offices at Fatikehrra as well as at Gokulnagar,

. which will be evident from the letter dated 1.3. 24 of the -

Assistant Engineer Tripura Centfal Sub-vivisioh No VI,CPWD
Gakulnagar B3F camp addresseé to the Respondent Mo 3. In the
letter the applicent was also asked B¥# by the Respondent No4
to furnish the explainétion as asked for by the Respondent No4é
about missing of some measurement books.

In this connection it is stated that the Respo-
ndent No 3 disbursed the salary of the applicant on getting
the working the working report of your'app;}cant@ Therefore
the allegation of absence°against your applicant is unfounded .
and has been made with some obllcue motive.

' Acopy of the letters dated 26~2-94 and
1-3-94 are.annexed herewibh and marked

as ANNENURE 4 and ANNEXURE 5

B XY, That your applicant prepared the reply of the
letter dated 26-2-94(&nﬁexure @) of the Respondent No 3 and
he sent to him by registered post on 1-3-94.

| “In this connecticﬁ it is stated that prior to

-

sending of the reply nxxxkaxﬁﬂaxmnnx by Registered post

initially the reply was handed over to e Respondent Ny 4

for omsard transmission to the Respondent No 3. But later
on it was found that the Respéndent No 4 with some ill
motive did not transmlt the same too the Respondent Mo 3. Soq‘
the applicant again sent the same by registered noste.
A copy of the reply dated 1-3-94by the

applicant is annexed hercwith and'markedﬂ:

as AWIEXURE -6,

4,12, o That your applieant states that the Respondent

No 4 on 13-2-94 lodged an F.I.R with the asdhai Police

Ctdoooop/ 7o
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Station about the'theft-that took place on 3.2.94 im the office
at Fatikchérra; The Sidhai Police Station registered the case
as Case No.22/94(Sidhal) dated 13.2/,94 under section 380 I.P.E.
In the F.I«Re the Respondent No.4 did not mention the name of
any pekson who oﬁmnitted the offence. ¥t thus evident that a
theft took place in the office of the Respondent NoL,4 at

Fatikcherra which has heen admitted by the Respondent No.4'

‘But from the letters (Annexures) referred to above .

it will he seen that the Respondents have attampted to make

your Applicant respondivle as if he has lost those documents'.

4,13, That your Applicant on 1.3,94 received another letter
from the Respondent No%3', wherein he was directed to su%mit
the explanation to the Respondent No.3 in reply to the letter

dated 14.2,94 (Annexure @ 3) from the Respondent No.4,

Accordingly, your Applicant an3}3:94 suhmitted

the reply by registered post hoth to the Respondent NoW3 and 4%

Annexures~7 and 8. ' A copy of the letter dated 1.3 .94

from the Respondent No.3 and a copy -
of the reply thereto dated 373,94
are annexed and marked as Annexurese

7 and 8 respectively’

4,14°, - That your Applicant again received a letter from the

Respondent No'.3 bearing No.4,TCD/AGT/94/837 dated 257394 asked

for explanation of your Applicant as to why the'mdssing MsSe

though pertinent to closed acoounti.were'kepf‘with the Applicant’.

Annexuresd, | A copy of the letter dated 25,3 .94

is annéxed'and marked as'Annexure-Si

4,15, That from the letter dated'25}3.94\(Anmexure-Q5 it

- appears that the Respndent No.3 has also decided to make your

ontde. 8/~
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Applidant responsin»le fqr,the missing‘M:Bs. out of theft:
He was fully conversant about the.practice of reﬁention of the
M,3s. of closed accounts with the respective Sub-Division and
that a theft took place at Fatikcherra on 3.2.94, where some

Nog of M.Bs. were found missing.

4,16% ihat a Departmental Eﬁquiry!was held on 28.3.94 as
per desire of the Respondent No.3. While oonducﬁingvthersaid
enquiry, other officers accompanied the Respondent:NolB}
‘puring that enquirf the Respondent No.3 told your Applicant

in front of all tq}nake good of the theft articles secretly
otherwise he will be compelled to report the matter to the
higher authorities., The Respondent No.3 therehy wanted to
esta#lish as if your:Applicant has committee the theft. This
clearly shows the motive with which fhe Respondents have %been
working jointiy against your Applicant arout the theft case
in which some records were found miésing}'Ybur Appiicant hy

a Petter dated 29.3.94 addressed to the Respondent No.3
seriéusly ohjected to the utte;ings~made in presence of others

officers and the attitude he has shown towards'your Appli-cant.

annexure~10. A copy of the letter dated 29.3,94

is annexed and marked as Annexure~IG,.

417 That the letter dated 1,3,94 (Annexure-7) was
received Wy your Applicant on 29,.3.,94 from the Respondent No.3'
However, your Applicant furnished a detailed réply/explanation

to the Respondent No,.3 on 30.3.947,

. Aannexure-11. A copy of the reply dated 30.3.94

is annexed and marked as Annexure-11.

4%,18, That the Police authority after investigation of

the theft case, which they registered as Sidhai P.S. No.22/94

Ontdeee/m
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under Section 380 IPC, sutmitted final report éefore the Chief
Judicial MagistrateQJWest TripuraZ;Agartala and the said report
was accepted Wy the Ld, Chief Judicial Magistrate', West Tripura’,

Agartala vide his order dated 26.8.94%.

Annexure~12', A copy of the final report and that of

the order dated 26t8194'passed by the
1d. Chief Judicial MagistrateZAgartala
" in S;'thiii PJSeCase NO':22/9_4 is annexed

and marked as Annexure-12,

4,19% That the Respondents did not make any correspondence
further about the theft case with your Applicant, Your Applicant
was suddenly served with an order of suspénsi@n and also a charge
sheet hearing 'No';7(2~’)94./SCC/66/Q>m£d dated 15,9.94 hy the
Respendent No.2. The Applicant has been informed that he has ®
heén placed under'suspensioh'with immediate effect, In the order
it has heen onlywstated that a diSCipiinary-proceedingé against

- the Appllcant is contGWplated. But the admitted position remained
that a Charge Sheet on the same date has been served ‘upon the
Appllcant. So*the contenplatlon as stated ;n the suspension order

is not the real reason for issuance of the suspension order .

+

Annexure-i3} A copy of the su—spensioﬁ order dated
15.,9.94 is annexed and marked as

Annexure-13.,

4.20.. That the Applicant has also been served on 15,9%,94
| with a memo of charge sheet with the direction to furnish reply
thereto’. In the charge sheet 2 charges have been lakelled against

the Applicant wich are as follows :-

*  ARTICIE.T That Shri Anirwhan Nandif,L.D.C. while

functioning as Suh-Division Clerk in the

a)ntdr. e~; IG/ -
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Tripura Central Suh-Division N&'eIT
- with the headquafters at Fatikcﬁerra '
during the period from 19746592 to 11.7.94
lost valuawle Goverrment records due
to his negiigence and-lack of devotion
to his official duties from the Suh-Divi-
sional office which is located in a fu11y5

secured and protected areal

ARTICIE-IT That Shri Anirban Nandi lost wvaluable
Government records which are vital for
defending the Arbitration Case under his
custody intentionally with a dishonest '

motive to help the Contractors.

':A'nnexure-l‘@iﬁ ‘ A copy of the memo dated 15’&9;94

drawing up the charge sheet is

annexed and marked as Annexure-1l4,

47,21, That as already stated atove, the Respondent No’wd on
13,294 lodged a written eomplaint with the Sidhai Police Station
stating that unknown miscreants have comﬁitted theft in his office
and Nos. of Measurament Books have been stolen, The ﬁolice
authority registered the said Case under Section'3801PC and after
- due imvestigatibn suhmitted the final' report hefore the 1d,Chief .
Judicial Magistrate, West Tripura;zagartala.andithe samevwas»duly‘
accepted hy the court on 2628294(Annexure»1231 In the final report
it has been clearly stated hy the Investigating Officer that the
theft has taken place hy unknown miscreants and the accuseds

could not he detected dispite hest. efforts for want of.evidEncei
The Respondent No.2 despite receipt of the aforesaid final report
(Annexure-~12) with the clear finding of the Investigating Officer,
daia suépend the Applicant and alsovdrawn up the aforesaid charge

sheet against your Applicant’s
\ . ’ r

Comt daelel /e
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4,22, That in the Arficles of Charges nothing has heen
mentioned as to the provisions which have heen violated by
your Applicant of the Central Civil Services (Conduct) Rules.
In this connectioﬁ, it is sufficient to state‘that the Respond-
-ent Mo.4 on 13.2.94 lodged complaint of theft wy unknown

miscreants which the Police after due investigation has stated

to he true. But in the charge sheet it has been alleged that

your Applicant has lost Nose Of Measurement Books.

The Respondents in a planned ﬁay have acted to trap
your Applicant in the matter with i1l design and ulterior motivel.
The Applicant is a lowest grade employee and so the Respndents
have attempted to £ix the responsibility of the theft upon the

Applicant without any foundation and/orrhyme Of reason.

4,23, That the Applicant®s Inquiring Authority in the
departmental proceeding is stationed at Silchar which has heen
done deliheratelyﬁby the Respondents to put the Applicant in
trouhle and ultimately compelled him not to attend the proceed-
-ing at Silchar for want of fund, His misery will mot only he
ended there]vSuddenly in the month of Septénber} 1994 he receiva
-ed a communication fromithe Executiwe~Engineer(HD}; SilcharA
Central.Circle under which the Annual Oonfidential Report for
the period firom 1.4.93 to 31,3.94 was communicated to your
Applicant, On going through the said communication your Applica-
-nt has found that there are adverse remarks in the Annual
Confidential Report for the year 1993-94, The Applicant in his
serviée career for the first time received suéhxcommunication}
It is sufficieﬁt,ﬁo mention;that all the remarks of the Respond-
-ent No 3 as Reporting officer were imaginary and unwarranted

and the same were not hased on the given guidelines in this

- regard. These adverse remarks are also part of the consira-cy

against your Applicant.

Contdesel2/~
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A. copy of the letter dated 19°9.94

is annexed and marked as Annexure-IS:'

4,24°, That your Applicant. has been placed‘unde:'suspensiop
with effect from 15.9.94, hut he is veing denied of the subsistance

allowance whlch ji-s admiss1hle to him under the provisions oﬁ the

Law'e Xbur Applicant: {5 weing paid suhsistence all@wance at a much

lower rate than the admissible amount intentlonally and willfully

hy the Respondent No'»3 solely with a view to create pressure

upon your Applicant to trap hlm in the matter of Measurement‘aooks

which-were taken by the unknown miscreants hy committing theft;
This is heing done with a view to give an eye wash to others-over

the matter in question®s

4,25, That according to the instructions issued by the

‘Govermment of India, the authority is required to review the

suspension order and that. of payment.of suhsistence allowance
where suspen51on perlod is exceeded.more tban 3 months, It is a

mandatory duty on the part of the Resoondents to review the

' neceSsity of continuance of the suspension order after 3 months

"and also to examine the increase of subsistence allowance consid-

-ering the hardship of the employee ccncerned:‘But in the case of.

your Applicant nothing has been done bYathe Respondents intenti~

| -onally and will fully in the matter of review of the suspension

and that of the suhsistence allowance with some owlique motiVeﬁ

4226%2 That your Applfcant is a!lower ﬁivision Clerk and

im-receipt.cf neglligihle gnount as suﬁsistence,alloﬁance by
which he is unahle to. mainﬁaim_hﬂnself and depending family
members including his wife and children’s Therefore’, he appreached
the concernlnc»authorlty more than once to revoke the suspension

order and to allow him to join in service and to perform duties

as usual Ultlmately hexnaﬂe a representatlon on 4th Maxch,

1995 to the Resoondent No'W2 for revokatlon of the suspensiom

cbntdiliis/-
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order which is in no way required to continue as all the reoorde
/documents are in the custody of the Deparﬁmental authority. But me
nothing has yielded out of such representations and the Applicant

is suffering eontinuously;

Annexure-16. - A opy of the representation dated 4th

March 1995 is annexed and marked as

annexure- 16

 _4t27ﬁ "That from what has been stated abeveﬁ it is evident
from the relevant records annexed to this petition that a serious
and plenned conspiracy wae‘made against your Applicant Wy the
Respondents in order to put him in difficulties, The theft of
reeords is not denied and disputed wy the Respondents, hut still
knowing fully well of the theft, the Respondents issued lettefs .
to your Applicant posing as if your Applicant Has lost the
Measurement Books from Mﬁs‘possessioni Your Applicant has been
pressurised hy his autherities in various ways to trace out the

missing records.

4,28, ~ That the suspension order was not at all warrantea
under the admitted}position of the Case, The ReSpoﬁdents could
close the matter as has been done in other offices after receipt-
‘cf the final report’. The suspensionfwas completely unwarranted and
it cannot stand in Law. Be31des, accordlng to the standlng orders
of the Government of India and the d601sions of warlous Courts,
the suspension oxrder cannot continue beyond 3 months unless it
- is con51dered essential’, But in the present case no review has
been made intentionally by the authorities with a view to put your
Applicant under pressure hefore expiry of 3 months te ascertain
'as to whether furthen~suspensioﬁ is necessary at all., Therefore tﬁe
suspension order cannol: stand in Law and the same is liahle to he

quashed hy this 1d, Court’

Contd,s 14 /=
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47,29, That the Applicant states that: the Respondents have

' drawn.up;the procesding with a prejudged mind which will he

evident from the fact that. despite the Police Report that the
theft has taken Place and acceptance thereof by the 1d. Chief

Judicial Magistrate. The Disciplinary Authority has framed the

| charge agaiﬁst the applicant stating that he has lost the

Measurement. Books,

F;oﬁ the imputatioﬁ of misconduct it: is also
clear that,there-isvahsoluteiy no material against your Applicant
to draw up,thé charge’shbet for those missing Meaéurenent
Books due to theathéft took. place on 3.,2794", The Applicant has
got reasonable helief that the entire process haS.heén done
hy the Respondents in a planned way with a view to penalise
the applicant for an incident for which the Applicant has got

no responsi-ility and/or connection. Therefore, the illegal - -

 and motivated charge sheet is liahle to he quashed and the

- same cannot stand in Law.

4;30ﬁ That as already stated arwove, the charge shect is

illegal and unwarranted. So', the suspension order ﬁoricausing
enquiry is alsb equally illegal and not'tenahle in Law and
hence, liable to he quashed . |

v

5,Ground for relief with 1egal‘;movisions $m

From the facts narrated akove it-is clearly éstablished
that the Disciplinary Authority most illegally,arbitrarily and
in totél disregard to the Law of the land has drawn up a chaxge
sheet and also issued suspension order’susﬁending the spplicahtT
'By this illegal acts the Oonstitgtional rights of the Applicant

as guaranteed under Articles-11%16 and 21 of the Constitution

of India have been infringed’.

" 6's Details of the remedies exhausted :-

The Applicant declares that 'he has availed of all the

- remedies availahle to him under relevant ervice Rules!, He

sutmitted applications to the Respondents from time to time}'
Contdl5 /-~



7% Matters. not previously filéd or pendimg with any other Court :-

The Applicant further declares that he had not previously

filed‘any*appliCationﬁ Writ pétition or suit regarding the matter:
in respect of which this application has Yeen made, hefore any
Cburﬁ.or any other autbority*or amy‘other sench'of the Trihunal
ﬁor any such applicationﬁvw:itfpetitionzOr suit pending before

any of them’;

g, Reliefs sought s=
In view of the.facts mentioned in paragraph-4 above, the

Applicant. prays for the following reliefs s-

é) - To pass orders declaring the suspension order issued hy
the Respéndent:NoZZ.énd communicated to the Applicant vide No,
7(2)94/5CC/66/Confd dated 1579794 (Annexureil3dy illegal and
uhoconstitutional and‘nbt‘warranted'hy £he facts and c¢drcumstances
of the case, and to pass further orders quashing the said suspen-

sion order

k& _ To pass orders declaring that the charges lahelied againsﬁ

' the‘Applicant are illegal and unconstitutional and such charges‘ =
cannot he brouéht,against the applicant in view of the final
reporﬁ,suﬁmitted Wy tﬁe Police authorities and pass further order
guashing the chargeé»as communicated hy memo Bbti7(2594/SCC/67/Ganf@

dated 15.9,94 (Annexure-14)'

<y Grant such further or other relief or reliefs: to which
the Applicaht.may he entitied having regard to the circumstances
of the case.

o)) Grant cost and incidental to this application tq:the

Applicantl,

QZIntérim»ofdér) if any, prayed for :-

Pending final decision in this application’, the Applicant

seéks:issue of the following interim orders t=-

ontdye e 16/~
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(i) suspend the suspension order of the applicqnt as
issued by the Respondent No;é‘vide No .7(2Y94/8CC/66

confd/ dated 15.2.94 (Annexure-13).

(ii) Stay the continuance of the Departmental proceeding
against the applicant on the bhasis of the memo of
Charge sheet issued by the Respondent No.2 vide

his No@7(2)94/soc/97/Cbnfd dated 15.9.94(Annexure-14).

10, - The applicant desires to have orallhearing at the

admission stage.

11, particulars of Bank Draft/Postal Order f£iled

in r espect of the application fors:

Indian Postal Order No. B 09 @16100 dated 6.5,95

for B 50/- | Ab. Gauhedt -

R ?",_’ Ll T
12, List of énclosures:-

(a) Arnexures - 1 to 16V(§art of ﬁhe applications«‘
(b) Postal Ofder(é) -
) (cl) Vakal atnama. |
(ds self addressed envelope - 1 No
(é5 File size envelope with addresses of the

Respondents - 4 NOs, .

\ VERIF ICATION }

£

-II%‘Shri Anirhan Nandi,son of Shri Ashit

" Kumar Nandi ,. aged ahout 32 years, employed as lower Division

Clerk in'the Central Public Workds Department, Tripura
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Central biﬂdsion imxTripura% resident of Arundhutinagar’, Agartala,

‘P000 Arundhutinagar, P.so West Agartala, Dlstrict West Tripura',

do herehy verify that the contents of para 1-8310-14516-21,23;2¢
26 are-true to my knowledge and rests are my suhmision and that |

T have not. suppressed any material fact.,

Anirban Nandi
Date:;J815295; B . éignature of the Applicant
Placgé:- Agartalas |
To' |

The Registrar’,
central Administrative Triwhunall

Guwahati Bench’, Rajgarh Road’;

'Bhangagarh, GUWAHATY ~ 781005‘

Copy tos -

The Senior Central Government Standing Council's
Central Administrative Tribunal’, Guwahati
Bench’, Rajgarh Road, Bhangagarh, Guwahati-

781005
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AUNEXURE -~ 1/series.

c/1 dated 4/2/94

Te . .
Shri A, Nandi,
SBC.

Youi sheuld attend at Fatikcherra TCSP II Office
on 5/2/9% peositively %8B B8 yeur office rem is epen
pesitien and gedrej almirah alse is in epen and M.BS., and
ether recerds are lving in scattered pesition, Yeu sheuld

verify the recerds and 0/C of Pelice Statien is te visit

site, Yeur presence is urgently required at Fatikcherra. ‘

sé/-
AE.II
4/2/9%5

e
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! ANNEXURE - 1l/series.,
1,
{
Ne. Camp Fatikcherra/l =~ dated 5/2/94
4‘ v e

shri A, Nandi,.
SPC Sub-Biv.II.

sub 3- Submission of repert fer stolen measirement
hoaks and other deCuments. :

With reference te my letter Ne. Camp/l dated 4,2,9%
= yeu are te sukmit the viksximmx reper t for missing MBs anc
ether recerds immediately as same are te sukmit te Pelice

Station and hicher autherity fer further necessary action, _

sd/-
5/2/94

. Assistant Engineer,
T.CeSeR.II, C.P,W.W,,
Fatikcherra RSF Camp

West Tripurae.

Copy te the Executive Engineer, TCW, CPWB, A@artala EA.P:,;
for informatien, Incharge of Police Statien, ‘Sidhai
(Mohanpur) visited site at Fatikcherra 2 AEII effice
en 5/2/9% at abeut 11-50 AM and instructed te
veri fy the missing things (MRs and ether recerds)
an@ asked te sukmit the report.immee‘!iately:

Accordingly the undersigned started the verificatien -
w.e.f, 5/2/9%4 l

!3’ -
E>’f§> / A_ss_is_ta_nt En@"‘i neer, -
it ’iaé' T.C.S.B.1I, CQPOWCE.'
.«;QC’?} . ‘ Fatikcherra BRSF .Camp
o 4 West Tripura.



ANNEXURE - 2,

To

The Assistant Engineer,
Tripura Central Sub-Division No.,II

CuPoW Do, Fatikcherrs BSF Gamp,

SUB: Submission of reportlfor stolen e asrement books and

other axkxiexx documents.
BRef:s Your No, Camp. Fatikcherra/1 dated 5/2/94%.
Sir, | “

(1]

With reference to your letter no. mentioned above, the
measa rement books and other documents which are found missing
as per documents/records available are submitted below 3=

Measurement Books:

(1) &/W3/8k 1
(2) 738/TCD/AGT. |}
(3) 762/TCD/AGT. {
El;g gﬁgﬁggﬂﬁ. % 8(eight) No. Me.Bs.
« ¢ 1 these MBs were kept in one
(8)  916/TCD/AGT. (al
(73 993;TGD§AGT. % - bunch/stack)
(8) 1126/TCD/AGT. } -

Register & other papers.

(1) AgrY.No.l4/SB/EE/SH/82-83  Test Register, Hindrance Register
encys Shri R.N. Kangilal, Site order book, Cement & steel
C/0.Drill shed at Salbagan. Register, Paint Register, head
Register, '

(2) Agrt.No.54/SE/EE /TCD/87-88 Test Register, Dog Rege,head
ency: Shri Swapan Saha, Regis ter, Hindrance register,

C/0.Primary School at Site order book, Cement register,
Salbagan, '
(3) Agrt.No.26/SE/EE/TCD/87-88 Inspection Register, MAS Register
Agency: R.N.Kanjilal Iest Regk ter, road matel
Improvement of Internal Register.

Road at Salbagan(P=-iI)

(4) Agrt.No.25/SE/EE/TCD/87-88 Site order book, Cement Register
ency: R.Ne Kanjilal Hindrance Register,
C/0s20 NOT=J QrtSo
For BSF at Fatikcherra.

(5) Agrt.No.33/SE/EE/SH/80-81 Hindrence Register,
ency: Parimal Nandi
C/0.7N0.Type-B Quarters
at Bagafa.

. ~ contd. - P/2,
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aQ wcate:

LA
L & (){
Pége"2.‘
(6) Agrt. No. 37/SE/EE/SH/81-82 - Hindrance Register.
Agency : Shri Parimal Nandi. o
(7) Agrt. No. 1/SE/EE/81-82 -";--‘Eindrance'ﬁegistera"'
~ Agency : Bhri Parimal Nandi.
(8) Agrt‘No; 15/SE/EE/85-86 - Cement Register, Site Order
ﬂ ency ¢ Shri Swazpan Saha book, Hindrance Register
C/0.5 Noo E~III Quarters - Test Register, Dog Begis%er,
at Gakulnagar, Paint Register, head Register,
Tube test. ‘
- The registers and files for connecting different works,
could not be verified as files of running & final bills, extra
item and substituted item files, Handing over files, were in
scattered position in room. Hence missing documents and other
important pepers could not be ascertained.
Thanking you,
Yours faithnfully,
8d/- Anirban Nendi
SpC, TCSD - II,
Dateds= 9/2/9%. CPWD, Fatikcherra BSF Camp.
Lttcﬁ~e‘}*
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BGENT
No.Camp.Fatikcherra/2 ‘dated 14.2.9%
To ‘
Shri Anirban Nandi,
SDC, TCSD-II,
Fatikcherra,

Sub: Explanation for theft case of MBs and other
records from your custody from the office af
at BSF Camp at Fatikderra,

* e
Pk ase refer your No. nil dated 9.2.9% in which you had
reported that you had lost 8(eight) MBs and other records
connecting to work from your custody ®mx which are very important
document in C.P.W.D,

Please explain in details how, when and what circumstances
the theft had occured and submit the same immediately as the
same is required to be sumitted to higher authority.

o 14,2.9%

Assistant Engineer

TuCoSeDeIL, CaP.WeDe,

Fatikcherra BSF Camp
‘West Tripura,

Copy to Executive Engineer, TCD, CPW:D, Agartala AF for
information please, - , ) L .

Assistant Engireer,

TeCeSeDsII, C.P. W.D.,

Fatikcherra BSF Camp
. West Trlpura. -

Attes cd.
Gl

Advocate.



ANNEXURE = 4,

CONF IDENT

Yowernment of India
Central Public Works Department,

(X2 X J

N0.15(69) /PF /TCD/AGT/9%4/585 Dated,Agartala, 26,2.9%

To - _
Shri Anirban Nandy, 2. Shri A. Nandy,
5/0.8hed hott SamaT Nendy, TCSD,Nos II, CPWD,
Jehelle Nagar, 2 .
Vill, North Badharghat, . gﬁ‘ iggzg;m
Millong Sangha (near), Pripar (Wes:t)
Agartala, 799003, Iripura
30 Shrj- Ao Nand}',

S.DOC.’

TCSD No.IV, CPWD,

BSF Camp,

Gokulnagar,Tripura (West).

......

It has been observed by me during the inspection
of work at Sub=-Divn.No.II & IV that you not been attending
the sub=-divn.offices punctually and regularly. It has been
reported by the Assistant Engineer that you are very much
careless,irregular and irresponsible. It has also been obser-
ved that you are neither attending sibe-divn.office II nor
sub=divn.No.IV, which you are holding as addi tional
charge for sub-divn.No.IV. Such carelessness on your part is
viewed seriously. You are therefore called upon to explain for
such irresponsible attitude towards your duties. You have inti-
mated about missing of some measurement books to the Asstt.
Bngineer II. You are directed to give your explanation as
called by the Assistant Engineer under intimation to this offite
immediately. Your reply should come to this office within seven
days on receipt of this letter. If you fail to make reply
it will be concluded that you have nothing to say about your
behaviour and entry will be made in your annual confidential
report. You are also directed to join duty immediately. No
leave of any kind will be sanctioned to you in future., You will
be treated as absconding from the office.

23/2

Exect:ttive Engineer,
Tripura Central Divn.,
CPWD,Agartala Airport.

Copy tos- (Confidential).

1o The A.E., TCSD.No.II,CPWD,BSF Camp,Fatikcherra with a
direction that his absentee statement should be sent to

this office immediately.

h}
B211es.CT 5, The A.E.,TCSD.No.IV,CPWD,BSF Camp,Gokulnagar,Tripura
(West) for similar action as noted gbove at 5lenNCe1e.

Perscnzl file of Sri Nandy.
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ANNEXURE = 5.
Government of India,
C.P.W.D,
No.5/TCSD-IV/Gok/9h/cqmp/Agt. Dt. 1/3/94

To

The Executive Engineer,
Tripura Central Division,
COPOWQD.‘ Agartala

Sub: ' Absentee_statement in respect of Shri A, Nandi, SDC

It is to inform you that from 16/2/9# to 28/2/9%
Shri A. Nndi, SDC was present in the T.C.S.D. = IV office
at Gokulnagar BSF Camp regularly except on 1B/2/9%. He has
applied for C.L.-on 18/2/9%.

This is for favour of your infommation & further
necessary action ple ase,

sd/-
1/3/94




_ %5 -
& :7“ .
& .
Y . &
e . L8 4 (y\

o
' ANNEXURE = 5.
Government of India, .
CePHeDe )
No.13/TCSD=-1V/Gok/ 94/ Dt. 28.3.94

To

The Executive Engineer,
Tripura Centrel Division,
C.PeWsDss Agartala A/F.

Subs~ Absentee_statement,

The absentée statement of the staffs attached to
this office is submitted below :-

(1) AE - IV - In duel charge.

(2) Shri C.Chowdbury,J.E. -Full month,

(3) Shri A. Nendi,SDC =~ = 1.3.9% to 26.3.9%

" o (2143094, 22/3/9% & 23/3/9%

“attended at TCSD-II1 office
at Fatikcher,rg,)_} N »

(C.L. on 10/3/94)
()  T.R. Datta :- Full month

(Applied for station leave
‘permission on 12/3/9%, 13/3/94
& 14/3/9%.

sd/-

Assistant Engimeer,
Tripura Central Sub-Divn.IV,
R i COPo WQ Da s )
Gokulnggar BSF Camp,

West Tripura.
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ANNEXURE - 6%

To
The Executive Engineer,
Iripura Central D1v1sion,

CPWD, Agartals Airport.

Ref : Your Ho.15(69)/E‘/TCD/AGT/9’+/585
dt. 26.‘09}"' .

L

S8ir,

With due respect I & to state that I have received

the above mentioned le tter dm today (1.3.9%). As you may
aware that I had already explained .the theft case and
submitted the same to the Asstt.Engimeer, TCSD.No.II,
CPWD, Fatikcherra. However, for favour of your ready
reference I am once again explaining the same,

On 2.2,54% I left the office of TCSD-II,Fatikcherra at
about 3.20 p.m. (approx.)gfter properly-locking the

door lock and Almirsh lock of my room. I had left the
office early as I had to attend the divn.office i.e.
Tripura Central Divn. in order tc join the farewell party
of DsA.C. At Tula Bagan Bus Stop I met Shrirem Sahu, J.E.
and Shri Priysbrata Nandi, contractor. At about 4,00 p.m,
the bus came and we started for Agartala. As it was
raining and I was totally wet and-was not feeling physi-
cally well I had gone to my home.

That Bir, on 3.2.94% and 4.2.9% I attended the office of
TCSD.No.IV at Gokulnagar. On 4.2.9% at about 2,30 p.m.

one Shri Babul Chowdhury, contractor informed me at
Gokulnagar that a theft had occured at my office at
Fatikcherra. At that very moment I started for Fatikcherra
and reached there at about %.30 p.m. :

That Sir, during that period no one was present at the
office and my room was locked by a different lock. There

I met one Sankar Paul, Manager of Shri Sibu Saha, contractor
and tole him, if any of my office staff come let them
informmed that I had started for Asstt.Engineer,ICSD.No.II's
Home at Ushabazar, Agartala A/P. S

-
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I contacted Shri C.N.Bhattacharjee st his house and was
informed sbout the theft in my room. On 5.2.9% I went to
the office of RCSD.No.II at Fatikderra at about 12.C0 p.m.
I was late as my younger son was ill and I had to take

him to the Doctor. From 5.2.9% to 9.2.9% I along with the
A.E.-II, Shriram Sahu, JE, K.C.Deb and B.C.Purakeyastha,JE
verified all the documents and Ml.Bs. jointly and a list
was prepared of the missing documents and M.Bs. The same
was submitted to the Assistant Engimeer, TCSD.No:II.

In this connection it 'is also worth to be mentioned here
that on 5.2.54% when the room was opened by ksstt, Engineer,
TCSD.No.,II, it was seen that the almirah was broked

open and M.Bs. and many other important documents were
lying here and there on the floor.

That Sir, an information was lodged to the Police Station
by the Asstt. Engimcer. After verification the pPolice has
lodged a F.I.R. under I.P.C. 380 No.22/94% dt. 13.2.94 for
theft by unknown miscreants.

And Sir, on 1¢2.9%, 2.2.9%, 5.2.9% to 1%.2.94% I was present at
TCSD.No.II office and from 15,2.9% to 28.2.5% I was present
at TCSD No.IV office. A series of contractors letlers & other
papers, bill may kindly be verified in support of this
statement, which were summitted and prepared by me. So the
q1estion of my rejoining in duty does not arise,

In view of the above, I do hope the above statement will be
sufficient for your kind self to make it clear that the irre-
gularities, carelessness and irresponsibility is concerned
had not ever since been shown by me and does not having any
relevancy at all.

Thanking you,
Yours faithfully,

Sd/v Anirban Nandi.

- &/3/94

S.D.Cs
TCSD.No. II & IV,CWPD,

Dated,Agartala, 1.3.5% Fatikcherra,Tripura (West)
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ANNEXURE - 7,
BOVT. OF INDIA o o

CENTRAL PUBLIC WORKS DEPARTMENT.
Ak R

NO.3 65(1)/TCD/AGT/591 Dated,Agartala MF.  1-3-94

To
Shri A. Nandi, L.D.C.,

Through AoEo"lI .

Subject s~ Explenation for theft case of MBs. and
other records from your custody from the
office of the BSF Campus, Fatikcherra.

Ref. H

AB-II's letter No. Camp Fatikcherralz,
dated 14/2/9%.

With reference to the AE-II's letter cited
above addressed to you and copy -enclosed to this office, you
are hereby directed to sutmit your explanation to this office,
ask asked for, in the above letter along with the details of
missing MBs (number inserted) for teking further necessary
action,

Sd/f=-
28/2
Executive Engineer,

Iripura Central Divisim ,
CoP WeDe ’ Agartala A/Fc

-

Copy to:-

Te The Superimiending Engineer, Silchar Central Circle,
CPWD, Silchar-2 for favour of information.

2. The Assistent Engineer, TCSD-II, CPWD, BSF Campus,
Fatikcherrs with reference to his above letter for his
information and necessary action. Hé is reqiested to
send the particulars of records which have beastolen

along with the MB. numbers for taking further necessary
action.

EXECUTIVE INGINEER
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ANNEXURE - 8,

Te

The Assistant Eneineer, )
Tripura Central Suk Bivisien Ne,IT
C.P.W.D,,Patikcherra BSF Cannus,

Sub: Yeur letter Ne.Camp/Fatikcherra/2 Bt, 14,2,%,

Sir,

With reference te veur letter Ne, mentiened abeve it
is stated that T had already sulmitted my resly en 16,2, %
in euplicate, Put, with eeed faith I had net taken yeur
received signature en my cepy. As per discussien with the

Executive Engineer,Tripura Central ®ivisien C.P.W.B.,, on
1,3,% in his chamber it seems te me that yeu have net
submitted the copy of my renly. Why yesu have net sukmitted
it is net clear te me, Se, I am a&ain replyine the akeve
mentiened letter threush Registered pest with A/I:

As per yeur letter Ne. mentiencd abeve, yeu asked me
te "Explain in details hew when and what circumstances
the theft had eccured”, Mt as yeu knew, I was net
present at the time ef detectineg the theft by yeu en
3,2.1994 ( I had left the T.C.$.P, effice en 2,2,% at
aheut 3,20 P.M, and was net present there en 3,2,%4 and
4,2,%), Se, I cannet understand hew I can ®
explain hew when and in what circumstanCes the theft
eccured, Se, yeur akeve mentiened letter is
@ubueusly intentiened and uncalled fer, It is presumed
that yeu are trying te invelve me which is an unfair act,
In yeur akeve mentiened letter in the first waracraph
yeu had used the werd "“lest", in the secend paraeraph
yeu had used the werd "theft", This type of things are very
mich cuestienakle te me and is cleuding the situatien only:

In my letter Ne. nil, dated 5.,2.94 T had explained
akeut hew and when I was first infermed 2bsut
the theft case and 2bheut my aCt next, Fer ready
reference I am subkbmitting that a#ain,

On 2.2.%4 T left the effice of TCSP Ne,II Fatikcherra
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at abeut 3,20 P.M, after prepertly leckine the deer leck and
Almirsh leck @f my reem, ¥ had left the effice early as T had
te attend the T.C.D. office, Agartala Airfield in erder te jein
the farewell party ef B,A,0. At Tulakagan Pust Stem I met
S8hriram Sahu, J.E. and Shri Frivabrata Nan@i,C&ntrathr'.

At aweut 4,00 P,M. the kus Came and we started fer Agartala'.

As it Was raining and was tetally wetand was net feeline
physically well, I had gene te® my heme,

On 3.2,% and 4,2,9 I atten’ed the effice of TCASR.IV
at Gekulnagar. On 4,2,%4 at about 2.30 P.M. one Shri Ball

‘Chmueﬂmry, contracter infermed me at Gekulnagsr that a theft

had eccured at my effice at Fatikcherra., At that very

mement I started fer Fatikcherra and reached there at zheout
4,30 P.M, At that time, no ene was present st the office

and my rosm was lecked, There I met ene Sankar Paul, Manager
ef Shri Siku Saha, Centracter and tele him if any ef my
effice staff come, let him infermed that I had started

for Assistant Eneineer, T.C,S,B.-IT home at Amartala A/F.

I centacted yeu at your heuse and was informed abeut the
theft in my reem (Yeu had handed me ever a letter Ne,C/1
dated 4,2,94), On 5.2,%4 T went to the office of T.C.S.P.~II
at abeut 12,00 P.M, T was late as my yeunaest sen was ill
and I had to take him te the Pector. Fream 5.2,.94 to 9.2, 84

I aleng with ysu, Shriram sahu,JE, K.C.Dek, JE and Shri
B.C.Purkayastha, J'.E. verified all the dacuments and M'.F‘ss'.
jeintly. A list was prepared of the stalen documents and M,Rs,
The same Was submitted te yey,

In this cennectien it is also te be mentioned that
on 5,2,% when you epened the doer of my reem, it was seen
that the Almirah was hreked epen ancd M,Rs, and ether impertant
decuments were layina scattered en the fleor,
Thanking ycm,
Yours faithfully,

Sd/=Anirkan Nendi

Copy toe: The Executive Enaineer,TCD,CPWD fer informatien,
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ANNEXURE = 9
CON FIBENTIAL

GevVerrment of Incia, .
Central Puklic Werks Bepartment,

*® e 90

Ne,4/TCD/AGT/24 /837 Pated,Agartala, 25/3/%4

T®

Shri Arrkan Nandi,
SBpC, TCSW.Ne,II, |
CPWB, BSF Camp,
Fatikcherra.

2. Shri Anftrkan Nandy,
5®C, TCsn.Ne, IV, .
CPW®,BSF camp, CGekulnacar,

I have ceme te® knew that zheut ® lNes., M.,Rs,
which were under yeur custedy are missing, I have alse
ceme te knew that these M,Bs, are pertaining te the werk of
C/0 .,Admn, Rleck,Fatikcherra, The werk e f the akeve Wuilding
was cempleted leng kack and final Rill was alse maid, Yeu are
te explain why these M.Bs. were lying with yeu even after the
acceunt ®f the work was clesed in the divisien effice, Ysu
are directed te explain why these Mrg, were lyine with yeu.
Yeour letter dated 3.3,%4 addressed te yeur A.E,,TCSBH,Ve,IT
CPWl,Fatikcherra and cepy t® me is alse centrevercial te the
fact that yeu have never reperted any less er anything. .
Whereas yeur letter dated 4,2,94 addressed to AE,TCSRNO,IT
yeu have given the details of decuments/recerds missing frem
the sub~divn effice like 9 nes, M Bs, alenc with ether decu-
ments for ether di fferent weorks, Your rerly shaulé reach this
effice within 7(seven) days,

! .
' Sd/= )
' 23.3.

Execu tive Engineer,

Tripura Central mivn.,
CPWR,Agartala Aimert,

Cepy to:-

The Superintengine Engineer,Silchar Central
Circle,CPWR,511char-2 for infermatien,

EXECUTIVE FNGINEER
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ANNEXURE - 160,

Te

The Bwecuy tive Engineer,
Tripura Central Bivisien, .
C.P.W.R., Agartala Alrnert,

Subs:- Derartmental encquiry held in the T,C.S.R.-II
effice en 28,3,98, " .

8ir,
Pleasé recall the discussion held with you en 28,3, 94
at AE-II's effice at Fatikcherra &t the time of departmen-

tal enquiry held on 28.3,% headed by yeu alend with AE-II,
AE,IV and one B,S.F, persenal. You teld me "aap Rekheva,

Kisise decuments wapas mil sake te chup chap kahi rakh Bijiva

Nehi te muje duty bound heke report upar vesna parega". It
seems that yeu are tryin to establish that, I knew whe has
stolen the decuments & se I am invelved, As per the G,B,
enquiry in Sighai P.S. Ne.-510, dt, 13,2,94 at 20,45 hrs.

the theft had eccured, at any time bhefere 3;2;94. And frem
3.20 .M, (Apprex.) on 2.2.24 te 12,00 P.M, (Apprex.) en
5,3,%4 T was net present at TLC.S.E,-II effice at Fatikcherra,

Se, Sir, I hu%kly say that, this type @f quoted werds
were unexpected fer me frem a very respensirle efficer like
yeu.

Se, Sir, as I have infermed earlier, I deny firmly

ef any knowledae ef hew the theft had eccured & whe is

invelved is beyend my kn®wleége:
Thanking you,

Yours faithfully,
Bated, Agartala,

, Sd/- anirban Nandi
The 29th March '%54,

SBC/TCSP - IT
Cepy te:- c )
1, Assistant Encineer, T7,0,5.9.-II feor informatien,

2. The Secretary, C.P.W.D. Staff Asseciatien,
Tripura Unit, for infemmatien with all previaeus
cerrespendence with effice,

&

- e e
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ANNEXURE - 11, }‘)(

Te

The Executive Eneineer,
Tripura Central mivisien,
C.P.W.B, ,d0artala dirfield.

sir,

With referehce te yeur letter Ne.e5(1)/TCB/AGT/5%1 dt.1.3,
%4 received en 29.3,%4 by me,it is te state that I have already
replied the AE's letter Ne,Camp/Fatikcherra/2,Dt,14,2,.%4 on 16,2,
%4 in duplicate,but fer seme unknewn cause he has net submitted
this te yeu. After my &iscussien with yeu in yeur chamber
on 1.3,94 it seemed te me that the Assistant Engineer~II has
net submitted my reply ef the abeve mentiened letter te you:
And with geed faith T had net taken his receivVed sianatire on
my cepy ef reply. Se, en 3,3,%4 I again renlied the letter
throueh Registered pest with A/B and a cepy ef that was endersed
te ysu alse in Reeistered pest with a/p,

Sir, with reference te your letter N@i%/TCQ/AGT/94/337
é@t, 25,3,% vhich I have received teday that is en 29.3.94 it
is te state that as a cemmen practice, all the olé and new
M.Bs, related te a particularx suk-Divisien is kept in the Sulk-
BPivisien effice under the custedy ef Sub-Bivisienal Clerk. This
fact is alse knewn te yeu as per yeur letter Na;3(2)/TCa/AGT7
94/604 Dt;1;3;94 in which yeu have instructed all the Assistant
Engineers te "Sulmit the M,Bg, after indexing and ether relevant
recerds as prescribed by CPWR Cede te the Bivisisn Of fice
immediately fer all the cempleted werks and the werk which are
under arbitratien." And anether thing is alss te be neted that
I was never instructed by any ef my hicher efficer te return the
clesed M,Bs. to the Bivisien effice.

Sir, In my letter dt, 3.3,.,94 addressed te Assistant
Engineer, Tripura Central Suk-pivisien Ne,II and cepy endersed
to yeu I have speci fically said that T have never rererted ef
"less" ef any thing. Instead, en my letter No,Nil, dt, 4,2.94 T

Contd, - B/2,

eri~",

/

Advocate.
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reperted of "MISSING" of decuments, The werd missing means net faund
net in its place,Whereas less/lest means~cease by negligence/

ke deprived of,Se, missing is mere apprepriate than the werd lest

in a theft case.And,se,in my reply te AE's letter Ne,Camp/Fatikchera
/2 at. 14.2,%4 T said that T have net reported of less of anything:
Seme decuments are missing is implied@ in that letter. Se,Sir, T
cannet understand why this is centreversial te ywu;

Anether peint is te he neted that I have replied all of yeur
letters and repested the same versianSQ, T cannet understand why
Yeu are ag¢ain and again writing me to sulmit almest same rererti
Hereby I am enclesing anether statement shewing all happeninas
from 2;2;94 enward,

a) 2.2,94 :- I left the effice at ataut 3,20 P.M, (Mentiened in my
previeus letters,

k) 3,2.94 :- I was performing my duty at Gekulhacar.

c) 4.2,94

I was infermed anout the theft case by ene Baklul
Choudhury,centracter at absut 2.30 p.M. and I rushed
to the T.C.S.B,0ffice at abaut 4,20 P.M. where ne

one_was present,And my roem was lecked by a

different leck (I knew this Jater when the roem

evened by the Assistant Enaineer by a i fferent keyj;
On 5,2.94 I went to the house of Assistant Encineer-IT
at Ushalazar and was briefed arout the theft by the
AE-II. (Please see my letter Ne,nil,Bt.S5.2.94 where
details is written),

d) 5.2,94 := I aleng with AE'II,K.C,Deb,J,E.,R.C.Purkavastha,JE
9.2.94 Shri Ram Sahu verified 211 the receords available
‘ and sukmitted this to the Sicdhal Police Statien.
We all,i.e,,AE-II, all the three JEs went to the
Police Statien and there only I knew that AE-IT has
ledeed a case on 3,2, 94,

E) 14;2;94:» A letter Ne.Camp/Fatikcherra/Z,Dﬁ,15;2;94 was handed
ever to me;

£f) 16.2.94:= I cave the re~ly of aAE's letter Ne,Camp/Fatikcherra/2
’ Dt,13,2,94 in dunlicate(Please see my previeus

Z:Ah st ea X cerrespendence,)
MY WL W N ,g(’__.

¢

2%s Contd, - P/3,

Sdvocates
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@) 28.3,%3 :~ A Aepartmental encwiry was held in TCSB-IT e ffice ,
headed by yeu alene with AE-IT and AE-IV and a RSF
persenal. The ™,S.F,persenal uttered same
uncelled fer werds in sut departmental encuiry which
is very much painful ana ﬁ.n-—lawful.

Buring the Pepartmental encuiry, T think yeu have
neted that a deer is there in ketween the SRC's

reem and AE's reem which is kept epen from SBC's resm
sicde as per verval instrudtien ef AE, as he may heed
seme files which is kept in §nC's reom.

Anether thinc is te ke neted that I have received
enly ene key of the desr lack.

In view of the akeve I recuest yau te leek at the theft
case frem an impartial view which will e very much seueht fer
frem a very respectable efficer like you.

Tnankine you,

Yeurs faithfully,

Bated: 30th March, 194, Sd/- Anirban Mandi

30,3, 94

Copy te :— 1, The Secretarv, CPW™ Staff Asseciation, Trimura Unit.
2, The Assistant Ene€incer,Tripura Central Sub Bivisien
NMo,II, C,P.W.B,, for infermatien,

T [ B C moitmedh i Ed - - :i
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ANNESUGE = 12,

IN THE COURT OF THE CUIEY JUDICILAL MAGISTRATE
(_SADAR POLICYE GOURT ) WESL : TRIPURA AGARTALA

CASE NO, Sidhai P,S. 22794

The State Vrs, Unknewn.

Order Dated 26.8,94,

Received F.R., No. 37/94 Dt. 27.3.9%. Perused the F.R,
and accepted as true U/S 380 L.P.C. but wanting in evidence

as recommemded by C.,X., ef Police,

S/~ N, Chakraberty,
Chief Judicial Magistrate
West Tripura : sgartalz,
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Gd /= Illesible DRESPATCH (
LRI C.I.(S) MOHANPUR

HO,754 Dt, 4.9k,

DEST AT CHED
NG.3366 Date 2.4,904
Sidhmi P.S, Tripura (W).

Fimal Report
Under Section 173 Cr.F.C,

I§ THE COURT OF LD, COURT OF C.J.M, (W) SDR.
1. Distt. Tripura (W) P.5. Sidhai Year 1994 FIR HNo. 22 /9L

Dated 13-2-04L,
2, Final Repert He. F.R.(T) No. 37/9% 3., Date 27.3.9%4

Iy, iﬁ Act, +oHRJOP evevsnesncsss Section 380 L F.Co

(ii} ACt seacnasesesssscrcessne B@Ction scecosvesnveene
(iii) ABCEt cesccencscossssscesnccs Bection sevsessovssnesn

iV§ Other Acts & SoCtioNS cceessccvosssscssenscsvsanse
5. Type of Fimal Repoert, Charge Sheet /Untrace /Unoccurred/

Net charge-sheeted for want of evidence sessesssvees

6. Tf F.R., Upoccured False/Mistake of Fact/F.R. as true
Mistake of law/Nom=-cognizable/Civil Nature.

but wanting in evidence U/8 380 I.FP.C.

Contd. ooooP/Be
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T If Sllgb];)l@meﬂt ary of Ori .‘;ifn&l seene 03?i{§§i1'lal TR R

8, Namo Rank & Number (if any ) of the I.Q;(s)zn Sibaranjan

Chakraborty 5.X. of Police Sidhai P.S,

9, {(#) Mame of Complaipnant/Infermamt :=- 3, Bhattacharjee Asstt,

Bagineer, T.C,5.D,IT P.W.D, Fatikcherra BSF Camp.

10, Date om which the complainent/Informant was informed te

4
of the result:i- On 13-2-94

11. Details of Properties/hrticles/Documents/Recovered/soized
during investigation and reliefl upon (sepurate list can

L a] \ 3
be attached, i neccessary j. Nil,

81, Property Estimated P,S.Property From wihem/ Disposal
}0s Descript=- Value in Repgister No, whon Reco-

ion, Rsg vored or
o soined,
1e 2 3e Iy, 5 6.
Submitted

8d /e Illegible

2/b
Officeor=-In~Charge,
Sidhai Police &tation,
Vest Tripura,

c()nt(EioQ ® e & OllP/L'L!_
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Advocate.
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1/l
Farticulars of accused porsons not charge=-sheeted

(ﬁuﬂy@(}t@:d) .;_.....;.......I‘?ilo-oooo'.oiotcnoooooo

SL, NO, i) Name 1= ,...es¢Wiether verified coooeees

ii? thher‘afﬁusbmnd's Name $-

3ii) Dute/Year of Birth 1-
iv) Sex -

v) Nationflily esesesscesscancscrnsscsscernsse

vi)} Place of issue of Passport No, Date of issucesss

s Y g o s .
vil) ReliglolM seeeeserorccssenesssensvasascncse

viidi Wiiether SC/Q}.‘. se B esenaee ogis’ta/ﬁ[\ribe sseessre

i)x'.) G(?Ctl}‘)ﬂ-ti()ﬁ “aBEBALECIGERIUCELIINIIONOEOISIOTOLTTS

X) AAross fesessesssesessiiBether verifiied,ceeee

Xi} Provisional Crix’ﬂii‘ml NOg esesssesssnsncecnse

PRI P '
x11 ) SuSplClOl‘& Approve& leoeessansves sYes /NO. aveens

xiid Status of the cCused secssssasvessrorcasans

Bailed by Police/ﬂailmﬂ hy Court fin Judicial
C“5t°dy¢ Absconding Proclaimed Offender/
10t Brrosted ceecscanesscssecnvssscnoses

xiv} pder acts and S0CEioll 1% tceecsvsencscsssscan

Contbd, aotooop/sﬁ
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ay) Any speciel remerks including reasons for not chavge

sk oot H
‘hl- -Lluu ".G.DQI...Qb‘\.QQ"..‘...Q.“‘.....O‘OQ.QQ..D

The reason of not charge-sheeting in this
ihikx case is that theft in r/fo 8{eig htj nos, M.Bs, is commitbed
by uukinown miscreants and the c&s§ could not he
detected dcspi e best efforts and because of noan-oxistence
of any direct evidence as well as circumstantial evidence,
For which T am submitting F.R. (T} U/3 380 I.P.C. but wenting

in evidence im this case,

51, Name Father's Name Date/ Occupation
No. : - year of :
birth
1, 2, | EP I, B

1. Smti Laxmi Sutradhar D/O Sri Akhil Agt.35 vrs Daily
' Sutradhar labour

R Smti Prabha Dher W/0 Sankar Dher Agt.28 yrs Daily lubour

3.  Smti Amima Deb W/o Lt.ieripada Agt.35 yrs -~Do~
Deb
L, Sri Bisoy Sarkar S/0 Lt. Rabindra Agt.23 vrs Do -
Sarkar
- Address Type of evidence to be tendered
G, — T

1., Vill, Nutanoagay P, 5. ARP,

2. Kabirajtille PS5 Agt,

3. West Pratapgarh P.5. West agt.
L, Erishanmnegar P.S. West Agbe.

Wil

15. If F,R, is false, indiczte action taltem or propesed to be
taken ®hys U/S 1827211 L,P.Ce cesee Nil

Result of laboratory dnalysiss: Does mot arise

Cont(l. RN X ] 1‘1/6"
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»/6
17 Brief facts of the cese 1=~ SJir,

The brief fact of the
case is that om 13-2-54 at 2045 hrs one 8, Bhattucharjee,
Assistent ¥ngimeer, T C S D - II CPWD « Fatik-
chera BSF Camp under SRI PSS approwsdxsmk appeared at PS
and lodged a writtem complaint to the effact that at
any time before 3-2-94 nm unkmown miscresmts stolen away
8{eight} No., M.Bs, from C.P.W.D. office room, I"agtikcherra
BSF Camp by bresking lock, boaring M.Bse No. 1) sH/413/84
2. 738/1¢D 3) 762/reD L) 763/rC¢h  5) S15/1Cp
6. 916/TCD 7} ©93/TCD and 8) 1126/?09
Under this complaint SDI P.3, Cpse 22/94 U/S 380 1.7.C.
is registered and 0/C. P53 ondorsed to me the case to
investigeate the case. Accordingly self {illegible) the

CunSG,

During investigetion the statement of witnesses
and other facts zad clrcumstenmces it 15 transpired that at
any time before 3-2-9L unknown miscreants stolen away S{eight)
ios. of Mu.Bs. from CYWD office, Fatikcherra BSF Camp by hroalk-
ing lock of door, bearinmg M.Bs. No,SH/413/84 2} 738 /TCD

3} 762/1CD 4y 763 /1CD

C()ﬂtdo . e oaop/'?.
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2/7,

5., 915/2C0 6} 916/7CD 7Y 993 /0CH and 87 1126 /7CD
During invoestigation (illegibl@) my best to detect
the case by contract with {Ill@gibl@) other weys
but te no good, #And there is no chaunce of further
development A€ of the case in near future, 5o it is
useless to drag the case any longer pmgding more (Ill@gible).
However the matter is k@pt'im milnd,

Hemce I submit F.R.{(T) No. 37/94 dt, 27-3-94
U/8 380 I.7.C. as true but wanting in evidence in this
case which may kindly be accepled,

The result of investigation intimated to the

R

complt.
. 8d/~ Sibaranjan Chakraborty
Bir,

: Signature of the investipating

FR submitted as tirue officeyr submitting the Final
U/8 380 L.P.C. but wanting Report /charge sheet
in evidence in this case
may kindly be accepted, Name:~ SIBRANJAN CHAXKRABORTY
Submitted to the Ld., CIM(W) S
TPA for kind acceptance, Rank:= 3.1, of Police

8d/- Illegible f Number, if any =
3=-11=Gh

Date 27 w3m
Circle Inspector of Police te T=3~0k

(Seal illegible ;.
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ANNEXURE - 13,

EMBLEM GOVERNMENT OF INBIA
CENTRAI, PURLIC WORKS BEPARTMENT ,
Silchar Central Circle, Mela Read,

Malugram, Silchar-788002

Ne, 7(2)94/SCC/86/Con fd Pate: 15-09-94

OR®BER

Where as a desce/;emaru /rpcesdem@s agaemst Shri Anirkan Nangi,
Lewer Pivisien Clerk is centemplated,

New, therefere, the undersigned in exercise of newer cenferred hy
Suk-Rule 1 ef Rule 10 @f the Central Civil Services, (Classifica-
tienk Contrel and Appeal) Rules 1965, herely pleces the said

Shri Anirbkan Nandi, Lewer Rivisien Clerk under susnensien, with
immediate effect,

It is further erdered that durine the peried that this erder
shall remain in ferce, the headouarter ef Shri Anirkan Nandi,
lewer Bivisien Clerk should be Agartala and the said Shri anirbkan
Nandi shall net leave the headouarter witheut ehtaining the
previous permissien of the undersigned,

Sd/-
13/0%

(ER, R, KRISHNAMURTHT)
SUPERTNTENBTNG EREINEER

Copy te Shri Anirkan Mandi, lewer Rivisien Clerk, Trirura Central
®Bivisien, CPWR, Acartala A/F.

(ER. R, KRISHNAMURTHI)
SUPERINTENBING ENGINEER
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GOVERIMENT OF INDIA
CENTRAL PUBLIC WORKS DEP ARTMENT

Silchar Central Circle,
EMBIEM Mela Road, Malugrem,
Silchar-788002

T TNo.7(2)9u/5C0/ 67/ Contd — Date:s 19=09=9%

The undersigned proposed to hold an inq iry against Shri Anirban
Nandi under Rule 14 of the Central Civil Services (Classificae
tion, Control and Appeal) Rules, 1965. The sibstance of the
imputations of misconduct or misbehaviour in respect of which the
inquiry is proposed to be held is set out in the enclosed state=-
ment of the imputations of misconduct or misbehaviour in support
of each article of charge is enclosed (Annexure II), a list of
documents by which, and a list of witnesses by whom, the articles
of charge are proposed to be sustained are also enclosed (Annex-
ure III and IV) ;

2. Shri Anirban Nandi is directed to sulmit within 10 days of the
receipt of this Memorandum a written statement of his defence and
also to state whether he desires to be heard in person.

3. He 1is informed that an inquiry will be held only in resg ect of
those articles of charge as are not admitted. He should, there-
fore, specifically admit or deny each article of charge.

4, Shri Anirban Nandi is further informed that if he does not
submit his written statement of defence on or before the date
specified in para. 2 above, or does not sppear in person before
the inquiring authority or otherwise fails or refuses to comply
with the provisions of Rule 14 of the C.C.S. (C.C.A.) Rules,
1965, or the orders/directions issued in pursuance of the said
rul:e, the inquiring authority msy hold the inquiry against him ex
parte,

5. Attention of Shri Anirban Nandi is invited to Rule 20 of the
Central Civil Serd ces (Conduct) Rules, 1964, under which no

‘Govermment servant shall bring or attempt to bring any political

or outside influence to bear upon any superior authority to
further his interest in respect of matters pertaining to his
service under the Government. If any representation is received
on his behalf from another person in respect of any matter dealt
with in these proceedings it will be presumed that Shri Anirban
Nandi is aware of such a representation and that it has beaimade
at his instance and action will be taken ageinst him for viole-
tion of Rule 20 of the C.C.S. (Conduct) Rules, 196,

6. The receipt of the Memorandum may be acknowledged.

Sd/- Er.R. Krishnamurthi
SUPE RINTENDING ENGINEER.

I0

Shri Anirben Na di,
Lower Division Clerk,
Iripurs Central Division,
COPQ WODO Agartala A/FO

~CQ.

A e W ('_
Gt

yavocate
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ANNEXURE = I

Statement of article of charges framed against Shri Anirban
Nandi, Lower Division Clerke

Article I That Shri Anirban Na di, LDC while functioning as
Sub-Divisional Clerk in Tripura Central Divis ion No.II with
Headquarters at Fatikchérra during the périod from 19-6-92 to
11-7-9%, lost valuable Government records due to his negligence
and lac of devotkon to his official duties from the Subdivisdonal
Office which is located in a fully secured and protected area.

Article-3T That Shri Anirban Nandi lost the valuable Govern=-
ment records which are vital for defending the Arbigration Case
under his custody intentionally with a dishonest motive to help
the Contractors, : ) )

Sd. ER. Re Xrishnamurthi

SUPERINTEN DING ENGINEER,

Adv ocat€
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ANNEXURE - II

Statement of imputations of misconduct against Shri Anirban
Nandi, Lower Division Clerk,

Article-1 That Shri Anirban Nandi, LDC attached to Tripura
Central Division, CPWD, Agartala Airfield was posted as Sub-divi-
sional Clerk to Tripura Central Sub-Division No.II CPWD Fatikchera
FROM 19-6-9% TO 11-7-94% and has been the custodian of the Sub-
divisional records including the Measwrement Books, Original
Agreement of Sub-Division, regis ters of the closed contracts and
other important records.

Article~IT That Shri Anirban Nandi was provided with an
Independent room with proper locking arrangements snd Steel
Almirah for safe custody of Govermment records and documents,

The keys of the Almirah and also the room were under his custody.
The Sub-Pivision O0ffice is located wi thin B.S.F. Campus, protec-
ted by compound wall, security fencing and security personnel
round the clock,

Article-I%I That during the period of his posting to the Sube
Divisional Office the following measi rement books and important

records which were under his custody were lost by him.

(1) Measi rement Book bearing Nos.738/TCD, 762/TCD,
§63;¥gg, 915/ 1ICD, 916/TCD, 993/TCD, 7#13/84, 1126/TCD and

(ii) Test register, Hinderance register, Site order book,
Cement and steel register, Paint register and Lead register
connected to the work Construction of Drill Shed at Salbagan
Agt.No.4/SE/EE/SH/82-83, Agency ¢ Shri R.N. Kanjilal,

- (1i1) Test register, Hinderance regis ter,Lead register,Site

order book, Cement register and Drawing register of the work
Construction of Primary School at Salbagan. Agt.No.54%/SE/EE/
TCD/87-88., Agency : Swapan Saha.

(iv) Inspection register, MAs account register, Test
register, Road mettal gccount register, of the work of Improvement
of inter roads at Salbagan. Agt. No. /SE/EE/TCD/B?-BS. Agency
Shri Swapan Sgha.

(v) Site order book, Cement register, Hinderance register
of the work Construction of 20 Type-I @ arters for BSF at Fatikchera
Agto No. ZS/SE/EE/TCD/B?-SBQ Agency Shri R.N. Kanj ilal.

(vi) Hihderance register of the work Construction of 7
Nos. q arters at Bagafa. Agt. No.33/SE/EEISi/80~81. A-gency
Shri Parimal Nandi,

(vii) Hinderance register, of the work Cors truction of
Magazine building(s) for BSF at Baggra. Agt.No.37/SE/EE/SH /81-82.
Agency : Shri Parimal Ngndi.
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(wiii) Hinderance regis ter for the work of Construction of
2 Nos. Block for Magazime bullding for BSF at Salbagan. Agt.
No.1/SE/EE/SH/81-82. Agency ¢ Shri Parimal Nandi,

(ix) Cement register, Site order book, Hinderance
register and Lead register of the work Construction of 5 Nos,
Type-1II quarters at Gokulnagar. Agt. No.16/SE/EE/85-86.
Agency : Shri Swapan Saha. I

Article-IV That the said records were lost due to his negli-
gencey lack of dewotion. The records which were lost are vital
for the department to defend the cases before the Arbitrator,
The loss of records is helpful to the Contractor, the cases of
whom are being pleaded before the Arbitrator. )

Sd/- ER. R. Krishnamurthi
@UE RINTENDING ENGINEER,




ANNEXURE - TTI

List of documents by which the articles of charges against

Shri Anirban Nandi, Lower Divis ion Clerk.

8.
9e

Copy of order posting him to Sub-Division,
Attendance register, ‘

Layout sketch showing the B.S.F. Campus and the Sub-Divis ion
office, . .

Measurement Books movement register,
Steel Almirah provided to Shri Anirban Nendi.
Handing over and taking over charges by Shri Anirban Nandi.

First Information Report lodged with the Police by the
Assistant Engiaer,

Letter dated 37-3-9# and 30e3=94% of Shri Anirban Nandi.

The report of Shri Ram Sahu, Junior Engineer and the Assis-
tant Engineer, ,

~

10« The plan of the Sub-division building.

Sd/- ER. R, KRIS NAMURTHI
SUPERINTENDING ENGINEER.
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QNNEXURE - IV

List of withesses/evidence on which the statement of article of
charges framed against Shri Anirban Nandi, Lower Division Clerk,

Te
2.
3
L

De
6.

SHri R.X. Shami, Executive Engineer, TCD.

shri Sri Ram Sahu, Junior Engineer.

Shri C.N. Bhéttachai'jee, Assistant Engineer.
Officer in charge of Security of BSF, Fatikchera.
Lock of door of Sub-Divisional Office.

Steel Almirah.

sd/- ER, R. KRISHNAMURIHI
SUPERINTENDING ENGINEER. .



ANNEXURE &°187
CON FIDENTIAL

GOVT, OF INBIA ‘
CENTRAL PUBLIC WORKS BEFARTMENT,

OPfice of the Superintending Eneineers
Silehar Central Cirale, CPWS,
MELA ROAD, MALUGRAM) SILCHAR-788002,

Ne,5(5)/94/5CC/Con£/6 9 Pated &R 19/9/94

My dear Nandi’,

I am enclesing herewith an extraat ef eenfidential
repert en yeur perfermance for the peried frem 154593 to
314,394, :

The remarks are cmnigatea te yeu with the hope
that yeu weuld tgke them in geed spirit and try te impreve
ysur yerfermanaey:

. In gase yeu like te represent asainst these adverse
remarks, yeu may de se, within 45 wg(forty five) days frem
the date of receipt of thig letter direet te Shri R.K, Shamd §
Exesutive Engineer, Tripura Central Bivisfen, CPWD, Aeartala
under intimatien te the undersigned.

In case you de net make any representatien with in
such a peried, it shall be censtrued that yeu Mave nethineg te

represent and that this ?et shall »e recerded and képt in
your cenfidential Pessiery |

Kindly acknewledged the receimt of this letterl

Encle: Extract repert.

Yeours

Sd/~ ¥.3. saneal
19/9
_Exeeutive Eneineer (HD)
Silehar Central Circle,
C.P.W.B., :: Silehar-2,

T _

sri Ankrwan Nanat?
levwer Bm, Clerk
~ Tripura Central sivn,;
C. P WD, JAgartal ay

Cepy t® Shri R.K, Shami, Exequtive Eneineer, Tripura Central
.1?181“‘ CQP .W.D.’o Agartalag

EXECUTIVE ENGINEER,
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PART - ITI ASSESSMMNT “OF °THE "REPORTING' "OFFICER

S1iNey

5, Preficiency in werk namely, maintenance

PART -~ III ~ASSESSMINT OF " THE °REPORTING ' OFFICER

§1.Ne
5. Preficiency in werk namely
maintenante of preserived .
reglisters and charts ete Vi Netm quite adecmate’y
- 8, Intelligeneg, keenness .,
and industry, Wi Netm mite adeqmatel
8. An enability te discimline Wes Net cuite allequate]
§. X5 Punctuality in attendance .., Net wanctual in duty.

10, Relations with m fellew .
enpleyees/pubiic relatiens N
(wherever applicable)’; 'ee's Required te impreve,

sé/a

Signature ef the Renérting Officed

PART ~ IV "'REMARKS BY "REVIEWING OFFICER

2, Is the Reviewineg efficer
satisfied that the reperting
efficer has made his/her
repert with due care and
attentien and after taking
inte acceunt all the relevant
material’,

Wofi  Yes, satigfiedl.

3 Do you asree with the assessg-
ment ef the efficer given by
the reperting efficer,(In case
of éisagreement please specify
the reasens), Is there any
thing yeu wish te medify er

add? Vi Yes; asreed;
sd/=
Signatare ef the Reviewing Officer
S Extract vari fied.
$d/- B.D.Sangal
19/9/94

Executive Engineer (m)'.

Malugram, Silaghar-2
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ANNEXURE ~ 16: °

RECIGTERED WITH A/W;

CONFIBENTIAL

Frem:.

Sri _Anirean NaMo

C/o. Sri Ashit Kumar Nandi,
P.0, Arundhutinagar’
Milansangha, I-rdowali.

Aeartala - 799 603,

The Superintending Engineer,
silchar Central Cirele;
C.».W.D., Maliugram, Mala Read,

Silekar - 2

‘Subject :~ In the matter of :-

1) Srfxdwmgxsk Confinement in sugpensien excceding
the peried of 99(Ninety) days and enhancement
of sussistence allewances ete. (1st review)’,

i1) Revecatien ef suspensien erder after expiry

of 90 (Ninety) days fren the date of
sugpensien (2nd review)’,

Reference:- Sugpensien erder Ne', 7(2)%/5CC/67/Cenfd
Pt, 15-09-1994,

Sirf)
T mest lumbly submit as fellews 3-
(i) That, while I have been serving as §,9.C. at

Fatikeherra T.C.5.», =II AE's effice, I was asked te deo addi-
tienal éuties at T’.C.s.!.-lv effice at Gekulnaear,

(ii) That, during my Benafide dissharee of duties
as aferesald a theft teek place at Fatikeherra T.C,5,D,-II's
O£ficey ‘

Censequently the pelice has investigated the theft
igsuer and alse delivered the charee sheet fer trial befere
the Hon'hle Chief Judicial Maeigtrate, (Sadar)f

This 18 felt wertinent te mentien here that Hon'hle
Judicial Ceurt passed verdit eniing the aferesald case and
I was remained tetally unklamished’

(1ii) That, vi;t;any ne further d@iseiplinary adverse

stigma can stick te my service car@er whatseever;

It is presumed that nelither ysur heneur ner the
end of the inquirineg autherity have been apprised ef the
facts and eircumstances eof the Judicial verdict as

e

W
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aferementiened, as such incidentally I have Breusht beek
your knewledse herewithyy

(iv) That, despite of the fact that suspensien is
oNet tentameunt te penalty Mt yet it creates tremendeus
hardship te the family members ef the Hnployee cencerned’,

In view of the akeve fact the framer ef the C,C,5'
(CiC.& A.) Male 195 have taken receurse fer timely review
‘of the sugpengien erder and either te enhance the rate eof
‘the sabsistence allewance and/er te reveke the erder
after expiry of 90 (ninety) days',

In supert ef the averments as aferesalid the
‘Mmemerandum vide G.I,, M,H.A, Order Ne|, 221/18/65-AVD
Bt. 7th Septener 195 and that ef G.I'C.S, (Peptt ef
Persennel) O.M, 39/39/70-Ests(A) Bt, 4th February 1971
may kindly We taken inte effect

I alse enclese a phete cesy ef F.R. 53(1)(a)(i) frem
the FMandanental Rules fer faveur ef yeur taking deeisien
te enhance my subsistence alleWarr es te 75% after expiry
of 90 (Nineth) days,

(v) Tmt, it is highly heped that yeur kindself
weld e fudicieus encueh te drep the diseiplinary preceeding
altegether in the highlieht ef the le#al mparameunts placed
in this plaint and/er enhance the rate / reveke the erders
o f suspensien etc’,

And fer this zct ef yeur preper judicial respendineg
te any prayer I shall remain erateful as &ty £ beund,

Yeurs faithsully,

pt, Asartala ) sd/-

The 4th March, 1995, - _ ( ANIRBAN NANBI )
C/0'sri Ashit Kumar Nandd,
PL0, = Arundhutinaear,
Milansangha, Rerdewali,
Agartals - 799 003.

Copy te:=

Shri H.P. Gupta, Executive Eneineer, (Inquiring
Artherity) Silchar Central pivision C.P.W.D., ,
Malueram, Mela Reaf, Silchar - 2, fer infermatien,

Att ted- Sd/w
- El L/?f ] ( ANIRBAN NANBT, )
oce’®? '




